FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

VOSTOK FOODS PRIVATE LIMITED, A COMPANY ENGAGED IN THE
BUSINESS OF PROCESSING AND PRESERVING OF FRUIT, VEGETABLES
AND EDIBLE NUTS.

Chamba, Himachal Pradesh

(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with VOSTOK FOODS PRIVATE LIMITED
PAN & CIN/ LLP No. PAN: AAECV3301J
CIN: U15134HP2012PTC000297
2. | Address of the registered office Plot No. 11 & 12, Phase III, Industrial Area
Village Hatli, Sub Tehsil Sihunta, Himachal
Pradesh, India - 176307
3. | URL of website NA
4. | Details of place where majority of fixed Plot No. 11 & 12, Phase III, Industrial Area
assets are located Village Hatli, Sub Tehsil Sihunta, Himachal
Pradesh, India - 176307
5. | Installed capacity of main products/ services | The company is not operational as on
Insolvency = Commencement Date i.e.
19.02.2026.
6. | Quantity and value of main products/ As per the available Audited Financial
services sold in last financial year Statement for the FY 2016-2017:
Revenue: 18,233/- (in Rupees)
Networth: - 93,398/- (in Rupees)
7. | Number of employees/ workmen Nil
8. | Further details including last available Audited Financial Statement for FY 2015-
financial statements (with schedules) of two | 2016 and 2016-2017 and List of Creditor is
years, lists of creditors are available at: available at office of undersigned.
9. | Eligibility for resolution applicants under Details can be obtained by sending a request
section 25(2)(h) of the Code is available at: | at cirp.vostok@gmail.com
10. | Last date for receipt of expression of interest | 05.05.2026




11. | Date of issue of provisional list of prospective | 14.05.2026
resolution applicants

12.| Last date for submission of objections to | 20.05.2026
provisional list

13.| Date of issue of final list of prospective | 29.05.2026
resolution applicants

14. | Date of issue of information memorandum, 02.06.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans | 03.07.2026

16. | Process email id to submit Expression of cirp.vostok@gmail.com

Interest

Ankur Bansal
Insolvency Resolution Professional

Reg no.: IBBI/IPA-003/ICAI-N-00370/2021-2022/13820
In the matter of M/s VOSTOK FOODS PRIVATE LIMITED
Registered Address with IBBI-SCO 66, Sector 47D, Chandigarh-160047

Correspondence Address-SCO 66-67, Bank Square, Sector 17B, Chandigarh-160017

Email ID registered with IBBI-ip.caankur@gmail.com
Email Id for Correspondence: cirp.vostok@gmail.com

Date: 19.04.2026
Place: Chandigarh

Mobile No: +91-9988-251003
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POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
APPENDIX IV [rule-8(1)] POSSESSION NOTICE (for Inmovable property)
Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount men-
tioned in the notice within 60 days from-the date of receipt of the said notice.
Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as
its own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agree-
ments, under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of
Assignor with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
of the financial assistance availed by the Borrower and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being
the Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below
in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules,
2002 on the date mentioned against each property.

Sl | Name of | Name of |Loan Account Borrower Name & Amount & Date of [Possession
No| Assignor| Trust Number Co-Borrower(s) Name Date of Demand Notice ~ |Possession| Status
Poonawall Mr. Mahinder Singh Bedi Rs. 42,24,482.52/-
; EARC (Borrower) and Mr. Arvindra Singh | (Rupees Forty Two Lakhs Twenty .
- aFI-iI::::;g Trust SC HM/:)(?:ﬂI;MGI Bedi, Mr. Joginder, Mr. Kulbir Eour Thousand Fpur Hundrgd 16.04.2026 Pzgg:slg?oln
Limited | —484 Singh Bedi & M/S. Satguru Suit Eighty Two and Fifty Two Paisa
imite Collection (Co-Borrowers) only) & 21.06.2024

All that Piece and parcel of property bearing “Flat No. T-1 on Third Floor of Premises No. 118/272 Kaushalpuri Kanpur Nagar known as Shri Ram
Apartment having its covered area 78.97 Sq. Mts. along with undivided land share 19.742 Sq. Mts. Kanpur, Uttar Pradesh” and bounded as fol-
lows: East: House No. 118/272A, West: House built over Plot No. 105, North:30 Feet Road, South: Plot No. 135

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be sub-
ject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

Place: Kanpur Nagar Sd/- Authorized Officer
Date: 19.04.2026 Edelweiss Asset Reconstruction Company Limited

amtyvapmis, ADITYA BIRLA CAPITAL LIMITED

‘ 5 Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266.
"'-!" ': 'q p ! T ﬂ L Corporate Office : R-Tech Park, 12th Floor, Nirlon Complex, off Western Expressway, Goregoan East -Mumbai - 400063.

DEMAND NOTICE

UNDER SEC 13(2& OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 ("THE ACT") READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES"
On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated 11.03.2024
duly recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI actions initiated by Aditya Birla
Finance Ltd. in relation to the mortgaged property mentioned, stands transferred to Adit{a Birla CaRitaI Itd., the amalgamated company.
Accordingly the undersigned bem? the Authorized officer of Aditya Birla Capital Limited (ABCL) under the Act and in exercise of powers
conferred under Section 13(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the
following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said
notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of
notice is being effected by affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below:
In connection with the above, Notice is hereby given, once again, to the said Borrower's / Legal Heir(s) / Legal Representative(s) to pay to
ABCL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below in column (d) till the date of payment and / or
realisation, read with the loan agreement and other documents / writings, if anﬁ, executed by the said Borrower's. As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to ABCL by the said Borrower's respectively.

3:; Name and Address of the Borrower(s)

Demand Notice Date
and NPA Date

Description of Immovable
Property

1 |1.MS/ JEANS JOINTS THROUGH ITS PROPRIETOR, GANESH RAM CHAUDHARY 47, 08-04-2026 All That Piece And Parcel Of
TANDAN ROAD, CHAMAN GANJ OPP. PNB BANK, SIPRI BAZAAR JHANSI-284003. & One Residential Plot Having
ALSO AT : MS/ JEANS JOINTS THROUGH ITS PROPRIETOR, GANESH RAM 05-04-2026 House No.-66 And New No.-
CHAUDHARY 66, TANDAN ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003. | _========--=--- 41, Measuring 528 Sq. Ft.
2.MR. GANESH RAM CHAUDHARY S/O SHRIRAM CHAUDHARY, 66, TANDAN| Total O/sDues | F' 4907 Sq. Mtrs. Situated
ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003, M-9794460786, EMAIL 2‘(\)";3%"2}%';%/ At Champa Ganj, Sipri Bazar
— ganeshramchaudhary74@gmail.com. (deeés Tv§/ent;/ Tehsil & District Jhansi And

3.MRS. RAJESHWARI DEVI W/O GANESH RAM CHAUDHARY, 66, TANDAN
ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003, M-6387365492

4.MR. ABHISHEK CHAUDHARI S/0 GANESH RAM CHAUDHARY, 66, TANDAN| Hundred Sixteen and
ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003 Ninety Six Paise Only)
Loan Account No. - ABNJSTS000000543544 as on 08-04-2026

With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above,
incidental expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower's shall fail to make
payment to ABCL as aforesaid, then ABCL shall proceed against the above Secured Asset(sé/ Immovable Property §ies) under
Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said Borrower's / Legal Heir(s) / Legal
Representative(s) as to the costs and consequences.

The said Borrower's/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured
Asset(s) / Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABCL. That
please note that this is a final notice under Sec. 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement of
Security Interest Act, 2002 (54 of 2002). Needless to say, that ABCL shall be within its right to exercise any or all of the rights
referred to above against the borrower(s) entirely at their risk, responsibility & costs.

Date : 19.04.2026, Place : JHANSI

Bounded By : East - Railway
Boundary Wall, West - Rasta
56", North - Drain And
House Of Chaurasia, South —
House Of Verma Ji.

Lakhs Eighty Five
Thousand Five

Authorised Officer, Aditya Birla Capital Limited

Moneywise Financial Services Pvt. Ltd., www.smcfinance.com
Heading Address :- 11-6B,Shanti Chambers, Pusa Road, New Delhi - 110005,
Ph No:-+91-11-30111000, nbfccare@smcfinance.com

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“the Act”) & THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the Authorized Officer of Moneywise Financial Services Pvt Limited (SMC) under the Act and in exercise
of the powers conferred under Section 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the
Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of
Demand Notice(s) are extracted herein below:

e
%’ fmance

Date of Demand Notice

S. | Name of the Borrower/Co-Borrowers/Property Holders as the case
u/s 13(2) & Total 0/s.

Description of Security
No. may be

Assets/Mortgage Property

Loan Account No. MLAP5125955- R M Enterprise Through its House Build On a plot Having Area
Authorized Signatory Mrs.Rachna Mishra (A Private Company) 1426 square feet (132.527 square

Co-Borrowers:- ) meters), Khasra No. 250, is situated
1. Mrs.Rachna Mishra (Proprietor) in  Village Gaurbheet, Ward

2. Mr. Pramod Mishra . C Nt

Having address at : “G.F, Gaurbheeth,Plot No.250 Sitapur Road,Keshav ;%g%gfhné}eiﬁlasfttg?rekgfrker:f\g a8
Nagar 2, Lucknow,Uttar Pradesh-226021" " " .
Also at: “Khasra No-250, Gaurbeeth, Faizullahganj,Lucknow, Sitapurroad, (e Secured Assets”) Boyndarles
Bramhadev Mandir, Faizullahganj Mutkkipur, PO:Maharishi Vidya, Mandir, @ Per sale Deed Dated: 01-11-
Dist : Lucknow, Uttar Pradesh - 226020" 2013, East- Plot of Other, West- Plot
Also at : “534/24 K Tatarpur, New Sector-E,Aliganj, Lucknow, Uttar Pradesh-|Of Rajesh, North- 20 Ft. Wide Road,
226024" South - Plot of Gaya Prasad

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above within
60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of
realization of payment. The borrower(s) may note that Moneywise Financial Services Pvt Ltd is a secured creditor and the loan facility availed by the
Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s). In the event
borrower(s) are failed to discharge their liabilities in full within the stipulated time, Moneywise shall be entitled to exercise all the rights under section
13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the same by way of sale or by invoking any other remedy
available under the Act and the Rules thereunder and realize payment. Moneywise is also empowered to ATTACH AND/OR SEAL the secured asset(s)
hefore enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s), Moneywise also has a right to initiate separate legal
proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the Moneywise. This
remedy is in addition and independent of all the other remedies available to Moneywise under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured asset(s) and further to Section
13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of
sale, lease or otherwise (other than in the ordinary course of business any of the secured asset(s), without prior written consent of Moneywise and
noncompliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the
undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours.
You may contact Mr. Samay Kochhar, Authorised Signatory or Mr. Amit Mishra, Reconciliation & Collections Head of Moneywise at 11/6-B, Second
Floor, Shanti Chambers, Pusa Road, New Delhi 110005, through Contact No. +91 9971804797 / +91 9999078663 respectively or E-mail at
samaykochhar@smcfinance.com or amitmishra@smcfinance.com.

Date - 09.04.2026, Place - Lucknow

Demand Notice
Dated- 09/04/2026
Rs. 46,34,280/-
(Rupees Fourty Six
Lakhs Thirty Four
Thousand Two Hundred
and Eighty Only) as on
07/04/2026.
NPA Date:
07/04/2026

AUTHORISED OFFICER, Moneywise Financial Services Pvt. Ltd

o EcaTeETATe ALLAHABAD

Zonal Office Lakhimpur Kheri Radhey Complex Lakhimpur-262701
Ph.:05872-253009, 253209 email-zolakhimpurkheri@indianbank.co.in

NOTICE OF SALE E-AUCTION
Sale notice for sale of immovable properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enfercemant of Security Interest Act, 2002 read with proviso to Rule 8 (6] of the Security Interest (Enforcemant] Rules, 2002

Motice iz hereby given fo the public in general and in particular to the Borrower (3} and Guarantor (s) that the below describad immovable
property mortgagedicharged fo the Secured Creditar, the Symbolic possession of which has been taken by the Authorised Officer of
Indian Bank, Awas Vikas, Lakhimpur Kheri Branch, Sacured Credilor, will be sold on "As s where 15°, *As i what is”, and “Whatever
thare is” on 27.05.2026, for recavery of Rs. 3,45,14,082.00 {Rupees Three Crores Forty Five Lakhs Fourtean Thousand and Eight
Two Only) as on 18.04.2026 with further interest, cosl, ofher charges and expenses thereon due fo the Indian Bank, Awas Vikas,
Lakhimpur Kheri Branch, Secured Creditor, from Borrower (s) & Guarantor (s) (1) Mis Kunti Traders, Address: B.0. Chhouch,
Mear Gas Agency, H.O. Shiv Colony, Behjam Road. Tehsil- Lakhimpur Kheri, District - Lakhimpur Kherl, Uttar Pradesh, PIN-
262701, (2) Mr. Sanjay Gupta 5o Mr. Ved Prakash Gupta, Address: 682, Behjam Road, Near Kunti Traders, Shiv Colony, Tehsil-
Lakhimpur Kheri, District - Lakhimpur Kheri, Uitar Pradesh, PIN- 262701 (Partner & Guarantor), {3} Mrs. Anifa Gupia W/o Mr.
Sanjay Gupta, Address: 882, Behjam Road, Near Kunti Traders, Shiv Cofony, Tehsil- Lakhimpur Kheri, District - Lakhimpur
Kheri, Uttar Pradesh, PIN- 262701 (Partner & Guarantor)

The specific details of the praperty Intendad to ba brought to sale through e-auction mode ara enumarated below:

Detailed description of the Property-: Property 1 - Equitable morgage of Ressdential plot No. 4 D, Area: 1440 SqFt 133,28 59, Meter
Situatad at Mohalla Shiv Colony, City & Tehsil Lakhimpur Pargana & District Khen, Registarad with Sub Ragéstrar Office Lakhimpur on
13.01.2011 at Bahi Pustak Mo. 1, Z8d No. 6539, page Mo. <113 to 132 & Seral No. 923, Owner: Mrs, Anita Gupda wio Sanjay Gupta
Boundaries as per sale deed are as under: Norh: Plot of Sudheer Mishra South: House of Purchaser East: Plol & House of Anjana
Gupta West: Road Khadanga 16 it wide Boundaries as per site are as under: North: House of Sudhear Mishra South: House af
Purchaser Mrs. Aneeta Gupla East C.C. PB. Lane & house of applicant Mrs. Aneeta Gupla West C.C., Paver Block Lane,

Property 2 : Equitable morigage of Residential Plot, Layout Piot No. 12 & 124, Partof Land Gata No. 180, as per chain dead, Siuated al
Brakherwa Mahewa, Registered with Sub registrar Office Lakhimpur on 02,11.1994 at Bahi pustak No. 1, Zild Mo, 764 Page No. 253 fo
280 & Serlal No.-5045. Owner: Mrs. Anita Gupta wio Sanjay Gupta Type of Property: Residential Area; Plot No.- 12 = 1200 Sq . & Plal
Mo, 12 A=006 Sq i, Total 12004806 = 2106 3q. Fi. Boundaries as per sale deed of Plot No 12 15 as under: North: Road Kacchi 20
wide South; Plot of Cther, East: Plot No 11, West: Piot Mo 12 A Boundaries as per sale deed of Plot No 12 A is az under; Morth: Piot
Oither South; Plof of Other bEast: Plot Mo 12 West: Road Kacchi, Combined Boundaries as per site of Plot No 12 & 12 A is as under:
Marth: Applicants other properly & C.C.P.B. Lane South: Housa of Mr. Ashok Pandey East; House of Mr. Santosh Mishra & C.C_PB, Lane
West: C.C. Paver Block Lane

Not Known

Rs. 74,49,000/- (Seventy Four Lacs Forty Nine Thousand Only)

Rs. 744900 (Seven Lacs Forty Four Thousand Nine Hundrad anly)
Rs, 10000/- {Ten Thousand Only)

27.05.2026 between 10:00 AM to 4:00 PM

Encumbrances on property

| Resarve Price
EMD Amount

Bid incremental amount

Date and time of e-auction at the platform of
e-auction Service Provider- hitps:/BAANKNET.com

Property ID No. IMBKUNTIHOUSE
Contact Person: Mr. Arpit Bhargava, Contact No.: 8810350840
Bank Wabsite | Property details | Bidders ane advisad to visit the website (htlps: /BAANKNET.com) of our & auchon service provider

PS8 Alliance Py Ltd. to participate inonline bid. For Technical Aszistance Please call B291220220,

L-: 2:_? For Registration stabes and for EMD status please email to support BAANKNET@psballiance com
"fi".i,fi =" | Forverification about the title document, property & inspection thereof, the intending bidders
st

" Wt e | may contact Indian Bank , Branch Awas Vikas, Lakhimpur Kheri during office hours and for
: auction related query inbending bidders may contact : - Mob. No. - 88108520840

For downloading further details and Terms & Conditions, please visit: hitps:/baanknet.com

THE BORROWER| S GUARANTOR(S) ARE HEREBY NOTIFIED ABOUT THE SALE HOTICE UNDER THE SARFAESI ACT, 22
Date : 18042026 Place ; Lakhimpur Kheri Authorised Officer

PHYSICAL POSSESSION NOTICE
Registered Office: ICICI Bank Tawers, Bandro-Kurla Complex, Bandra (East),
@ cici Home Finance M bl 400051

Corporate Office: ICICI HFC Tower, |B Magar, Andheri Eurla Rood, Andheri Eost, Mumbai- 400059

Branch Office: 1st Floor, KH Mo, 700, Sarsawan Pargana, Arunganj, Near- Bhatio Bakery 8 Axis Bank,
Lucknow Littar Prodesh- 226002.

Whereas

The undersigned being the Authorized Officer of ICIC]I Home Finonce Company Limited under the Securitisation,
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 {12} read with Rule 2 of the Security Interest [Enforcement) rules 2002, issued demond
natices wpon the bormowers mentioned below, to repay the amount mentioned in the natice within 60 days from the
dote of receipt of the said notice,

As the borrower failed to repay the amount, notice is hereby given to the bormmower and the public in genenal that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/
her under Section 13(4) of the soid Act read with Rube 8 of the said rules on the below-mentioned dates, The borrowser in
particulorand the public in general is hereby coutioned not to deal with the property ond ony dealings with the property
will be subject to the charge of ICICI Home Finance Company Limited,

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
ovailable, to redeem the secured ossets.

5. MName of the D]:,‘;,i-ﬂp}..;ﬁ};f EF‘E . Fr:l.-,.' Da te of Demand| Mame |
Blo Bomawer/! Dote of Possession Matica! Amount af
Co-Bormower! Loan in Demand Broinch
|| Account Number | R — S . _Motice {Rs) | L
L. [Shruti Raom Gupta House Mo, 18 Ritham Home, Atalpuri Colony Part of 15-02-2025 |Lucknow-
(Borrower), Ramiji kKhasra Mo42, Kanahiva Madhaovpur, Dubagga, Distt- F':‘_:‘- South
Gupta (Co-Borrower), |Lucknow- 226003, Bounded By- North: 12 Ft Wide 30,21,549.5/-
LHLESOOO0145167 1. |Rood, South: Others Property, Eost: House No,-17, West:
House Mo.19 And House Mo 20,
Date of Possession- 16-4Apr-26

The above-mentioned borrowers(s) guarantors{s) are hereby given a 30 day notice to repay the amount,
else the mortigoged properties will be sold on the expiry of 30 daoys from the dote of publication of this
Maotice, as per the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,

Date ; Apnl 19, 2026, Authorized Officer,
Ploce: Luchknow ICIC] Home Findance Company Limited
Under Rule 8(2) of Security Interest (Enforcement) Rules, 2002

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Notice is hereby given under the securitization and Reconstruction of Financial Assets and enforcement (Security) interest Act, 2002 and in
exercise of powers conferred under 13(12) read with rule 3 of Security interest (enforcement) rules 2002, the authorised officer issued a Demand
notice to the borrower(s) and Co-borrower(s), on the dates noted against the respectlye loan account(s) as mentioned hereinafter, calling them to
repay the amount demanded together with interest thereon at the applicable rate of interest within 60 days from the date of receipt of the said
demand notice, along with future interest as applicable, incidental expenses and other applicable charges, incurred till the date of payment and/ or
realisation. The borrowers/coborrowers/mortgl_a\gprs, havm% failed to repay the amount due, notice is hereby given to the under noted
borrowers/coborrower/mortgagors and the public in general that the Authorized Office has taken Possessmn of the property namely the secured
assets, described herein below in exercise of powers conferred on him/her under section 13(4) of the said act read with rule 8 of the'said rules on
the dates mentioned against the below loan account. The borrowers/coborrower/mortgagor in particular and the é)ubllc in general is hereh
cautioned not to deal with the secured assets and any dealing with the property will be sublgct to the charge of UTKARSH SMALL FINANCE BAN
LIMITED for the amounts and interests thereon mentioned against the loan account herein below:

The attention of the borrowers/coborrower/mortgagors detailed hereunder is invited to the provisions of subsection (8) of section 13 of the act, in
respect of time available, to redeem the secured assets.

Zonal Office: 9B, Pusa Road, Rajendra Place, New Delhi, Pincode-10060
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur,
Kazi Sarai, Harhua, Varanasi, UP - 221 105.

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(8 Schuduled Commarcial Bank)

Sr. Name of Name of the Borrower/Guarantor Date of Date of Amount Qutstanding
No the (Owner of the Property) Demand |Possession | as on the date of
Account Notice Notice Demand Notice
1 138406000 Mr. Ejaj Ahamad (Borrower) 16/12/2025|16/04/2026] X 5,83,172.71/-
0000602 Mrs. Parveen Begam (Guranator/ Mortgagor) on 16/12/2025

Description of Propert {(/ie_s (allthe part & parcel of the prppqr%consisting 02: All That Part And Parcel Of Arazi No. 1420 Area 689.5 Sg. Ft. |.e.
64.079 Sq. Mtr. Mauza ha#]un ParRIana- Shivpur, Tehsil & District Varansi, U.p.-221001 Boundes As; East; Juj Bhag Aarazi Sahkhatedar Punwasi
West: Kacha Rasta 10 Ft. Chauda North: Makan Mushtak & Munna South: Jameen Anjuman Bano, Jinke Hak Mai Aaj Bainama Ho Raha Hai

2 135206000 | Al Hind Motors(Through Proprietor Mr.Muhammad Saif) (Borrower) {13/01/2026|16/04/2026 X 2,00,36,896.49/-
0006130 Mr. Mohammad Saif (Co Borrower) on 13/01/2026
Mr. Shamsuddoha (Co-Borrower/Mortgagor)

Description of Property/ies (all the part & 5parcel of the prpﬁertx consisting of): All That Part And Parcel Of Arazi No. 313 (total Area 0.0190
Hectare) Out Of Which % Share |.e. 0.00475 Hectare & Arazi No. 316 Measurln? Total Area 0.0500 Hectare. Total 2 Gatas And Total Measurlng
Area Are 0.05475 Hectare Land, Mauza- Lahar Pater, Pargana Jhunsi, Tehsil Phulpur, District Prayagraj, U.p.-221503 Boundary Of Arazi No.31
Total 0.0500 Hectare : East: Land Of Nand Lal West: Land Of Matadeen - North: Chak Road South: Arazi No. 313 Boundary Of Arazi No. 313 Out Of
Wihich 0.00475 Hectare East: Land Of Nand Lal West: Land Of Matadeen North : Arazi No. 316 South: Nala Threafter Pitch Road

3 136206000 Mrs. Anita (Borrower/Mortagagor) 13/01/2026| 16/04/2026 X 73,27,103/- |
0006217 Mr. Indrasan Yadav (Co Borrower) as on 13/01/2026

Description of Property/ies &all the part & parcel of the prog_erty consisting of): All That Part And Parcel Of Arazi No. 372 Mi. Residential Plot|

Area 0.01648 Hect. l.e. 166.70 Sqmtr. Sitauated In Revenue Villege Rampur, a?Ba Indupur, Pargana Silahat, Tehsil Sadar, District Deoria, U.p.-

274202 Boundes As: East: Khadanja Road Less Than 9 Mts Wide West: Land Of Bhaskar 7 Others North: Land Of Mandavi Devi South: Land Of
Mr. Bharat Kishor (Borrower/Mortagagor) X 7,05,517.05/-

Ramjan Ali
| 20/01/2026 17/04/2026|
Smt. Shashi Bala (Gurantor) as on 20/01/2026

4 150106000
0000176

Description Of Property/ies éall The Part & Parcel Of The Propert COnsistin% 0f): All Part And Parcel Of Pro[pertg House No. 441pt/pn, 039,
093, Constructed Over Residential Plot Of Part/minjumla Khasra No. 39 & 93, Admeasuring 1000 Sq Fts. l.e. 92.936 Sq Mts. Situated At
Gram/mohalla- Topkhana, Ward-balakg_anj Now Balaganj, Purana Topkhana, Lucknow U.p.- 226003 Bounded As — East - Rasta 15ft Wide, West -
Plot Of Basant, North - Plot Of Manno Singh South - Arazi Of Seller Sd/-

Date: 19/04/2026 (Authorized Officer)

Place: Varanasi Utkarsh Small Finance Bank Ltd.

SUNDAY, APRIL 19, 2026

FORM G

FOR THE ATTENTION OF THE CREDITORS OF
VOSTOK FOODS PRIVATE LIMITED, A COMPANY ENGAGED
IN THE BUSINESS OF PROCESSING AND PRESERVING
OF FRUIT, VEGETABLES AND EDIBLE NUTS.
Chamba, Himachal Pradesh

[Insohency Regolutio

Under sub-regulation (1) of reguiation 364 of the Insolvancy and Bankrupley Board of India

i Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1 | Mame of Corpargte Debior

VOSTOK FOODS PRIVATE LIMITED
PAN: ARECN 330N
CIN: L15134HP20120TCO00247

2 | Aodress of tha registered office

Pigt N, 11 & 12, Phase 1N, Industreal Anea
Village Haili, Sub Tehsil Sihunta, Himachal
Pradesh, Indig - 17307

% | URL of websie

WA

assats are locaied

4 | Details-of place whene majority of fed

Piot Mo, 114 12, Phasa (I, industrial Anea
Village Hatli, Sub Tehsil Sihunta, Himachal
Pradesh, Indig - 17EXIT

SEfcES

o | nslabad capacily of main products)

The company |8 nol coaralional as on
Insolvency Comimencament Date g
19,02 2026

sapices sold In last firand

& | Quanbfy and valus of main products!

A5 per the last avadables Audted Financial
Slalement for the FY 2062017,
Reverue: 182330 in Bupees)

Nebwarth: - 53,258 {in Rupees)

al fyaar

T | Mumber of employess! warkman

MIL

E | Further defads including last avalable
Prnantial statements (with schedules) of
b vears, Bsbs of crediiors are avalable at;

dudited Finarcial Statement for FY 2015-20146
and 2E=2017 and List of Credilor is
avallable 2 office of undersigned

at

8 | Elkgsbulity for resokifon appcants undsar
saction 25(2)h) of the Code is available

Details can be oblairsd by sending & request
al cip vestokEgmall com

10| Lest dats for receipt of axp
intares

ression of 0505026

11| Date of issue of provisiona

prospective resolution apphcants

Hist ol
14052026

o pronsianal lisl

12| Last date for submission of objections

13| Date of lszue of fing! listol
resolidion applicants

14| Date of issue of indormation
mamarandum, ¥alualion matriand
JE Al far resalulion Hans o

prospaciive

prospaclive resolution applicants 02062026
15| Last date for submission of resalution
plans D3.07.2026
16} Process emall id b submit Expression
of Inferest cirpvoskokEgmail com

Registerad

Date: 18.04.2026
Placa: Chandigarh

Cormespondence Address-5C0 B8-6T, Bank Souare, Sector 178, Charkdigarh-160017

= 18

Ankur Bansal

Resolulion Professional

[BBI Reg no.: IBBVIPA-CIGACAL-N-003TIVAI21-202251 3820
In the matier of Mis VOSTOK FOODS PRIVATE LIMITED
Address with [BBI-SC0 65, Seclor 470, Chandigarh-160047

Email ID registered with IBBI - ip.caankunBgmall com
Email Id for Correspondence: cirpvoslokii@omall com
Mobila No: +97-9988-251003

A AXIS BANK LTD. [possessioNoTice

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having
failed to repay the amount, notice is hereby given to the borrowers mentioned hereinbelow in particular
and to the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8
of the Said Rules. The borrowers mentioned here in below in particular and the public in general are
hereby cautioned not to deal with the said property and any dealings with the said property will be subject
to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses,
costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co-
Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of
the Act, in respect of time available to redeem the secured assets.

Amt. Due as per

Name of the Borrowers/ Description of the charged! Demand notice
Guarantors/Address Mortgaged Properties Date Demand notice
Possession Date
Ms. Pratibha Verma (applicant) D/o Sh. | Land/property admeasuring area 49.30 Rs. 3.50.475/-
Surendra Kumar Verma, Mrs. Prabhawati Devi | Sq. mir, A residential House No. C- | 45 on 19 11.2025
(co-applicant) W/o Late Surendra Kumar, M r . | 1389/3 Situated at Block C Indira Nagar + Int el'.esi &
Kanchan Kumar (co-applicant) S/o Late Surendra | Lucknow, Uttar Pradesh. Which is in the othar ax
Kumar all R/o House No. C-1389/3 Ews Block-C | name of Mrs. Prabhawati Devi. And P
Shivaji Marg Indira Nagar Lucknow Uttar | bounded as under-East-N u m b e r 19.11.2025
Pradesh — 226016 C-1389/4, West-Number C-1389/2,
North-Number C-1387/10, South-Road 1 6042026

6 Meter Wide.

Land/property Admeasuring Area 200
Sq. mt, Situated At H.no.13/7079, Sec-
13, Block - C, Near Verma Timbar Store,

Mr. Surendra Singh Chauhan (applicant) S/o
Anoop Singh Rle-1. C-13/7079, Near Verma
Timbar Store, Rajajipuram, Lucknow Uttar

Rs. 16,24,615.52/-
ason 10.12.2025

Pradesh - 226017, Rlo-2. H.no.13/7079, Sec-13, |Rajajipuram, Lucknow Uttar Pradesh - | 't?]tereSt &
Block - C, Near Verma Timbar Store Rajajipuram, {226017, Which Is In The Name Of Mr. other exp.
Lucknow Uttar Pradesh - 226017, Mr. Pramod |Surendra Singh Chauhan. Bounded 11.12.2025
Singh Chauhan (co-applicant) Sfo Surendra | As Under: East - Road, West - House

Singh Chauhan Rio C-13/7079, Near Verma |No.13/7076, North - House No.13/7078, 17.04.2026
Timbar Store, Rajajipuram, Lucknow Uttar |South - Road.

Pradesh - 226017

Mrs. Shweta Kachru (applicant) W/o Sh. Deepak |Land/Property Admeasuring Area 43.62 Rs. 9,02,254/-
Kachru, Mr. Deepak Kachru (co-applicant) S/o |sq. Mts. House No. C-1/12 First Floor | 55 on 25.07.2025
Sh. Brijendra kachru both Rlo-1. C-1/7 Nirala |Situated at Nirala Nagar Colony + Interest &
Nagar Lucknow Uttar Pradesh 226006, R/o-2. |Lucknow Uttar Pradesh. Which is in the other exp
B-730 Mahanagar Lucknow Uttar Pradesh |name of Shweta Kachru. Bounded as =
226002, R/o-3. Medoxya Inc Clo Mr, Deepak |under-East - House No. C-2/9, West - 25.07.2025
Kachru Add: B730 Sector-c Mahanagar Lucknow |House No, C-1/11, North - Service Lane,

Uttar Pradesh 226006 South - 12 Mts. Wide Road. 16.04.2026

Date- 19.04.2026 Authorized Officer, Axis Bank Ltd.

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruplcy Board of
India {Liguikdation Process) Regulations, 2016}

PARTICULARS

FORM B

DETAILS

1 | Mame of Conporata Debbor Rancom Healthcare Private Limited
2 | Diate of incorporation of Corporate | 20.08.2012

| Detbor
3 iﬁ.ulhun:g.- untier which corporate RO Wanpur Ukar Pradesh |

{Lorparate Deblor

4 | Corporate Identity No. Limiled
| Ligbilily Bfentification No. of

U5101UR201 2P TCO52A46

| Address of the register

[

Lcorpofate debitor

tand principal office {if amy) of

ad oflice
Magar, Lucknow, Uttar Pradesh, India 226012

8. |Name and regislration

il Ligudstar

i { Date of closure of Inssivency 1804 2027
| Resolution Process

7. |Liguidation commencement date | 10.04.2026
jof Corporate Cebior Copy of Hon'bla NCLT Qrder recaived on
' $8.04.2026.

number af
ilhe Insohency Professional acting

M. Babda Jain
IBBIPA-OO2NP-RO0T2 17201 7-20189 0926
AFA Valid upto | 319 Dac, 2026

7=

| Address and e-mail of

{ Board

thia
{liquidstar, as registerad with the

A8HE Ram Mohan Plaza, Madha Kun
Master £ahurul Hasan Road, Allshabad, Ubar
Pradash, 211002

pEnbabda 0B mailcom

| Liguidator

1k |Address and e-mall to be wsed for
{corraspondenca with the

35B/6 Ram Mohan Plaza. Madho Kun,
Wastar £ahurul Hasan Road, Allahabad, Utlar
Pradesh, 211002

b rancomitgmail.com

11,  |Last date fior submission of claims | 18.05. 2028

Claims with proaf on or balore
flem Mo 10

Ermall 1D aganst Hem Mo 10

| Siskeholders are advised fo ensure that their cialms are submitied within the stipulated Gmefing,

| Taling which such claims may not be antertainad.

| Submission of false or misleading proof of claims shall attrac penaltias

| The Hakehalders ang requesbed b download the Claim Forms from the websde ol lhe Insalvansy
and Bankrupley Board of India [IBED alwwibii gavin,

1
| Date: 18,04 2025
! Place: Allahabad

Modice is hareby given thet the Matonel Company Law Tribenal, Aahabad Bench has ordered
ihe commencamant of lquidation af the Rencom Healthcare Privale Limded on 10.04.2026.
Copy of MCLT Order Receved on 18.04. 20029,

The slakeholders of Rancom Healhcare Privata Limited ara heraby calted upon bo sabmit their

I ke fmancia@ craditors shall sumil iheir cdaims with proof by elecimamns means only, &0 credibars
PR ST e clalms vl the proal in PErsmm E'!',.'F]I'J:":l or 1'!','E|I'-.":":|rl.'ll'..-:": MEans al ||'II'-.E|[-!$I!'JI'.:'I:-E'L'|

1605 2026, 1o the liguidator al the addsass mantionsd agains!

Narme and signature of Liguidator

BABITA JAIN

Liguidator

Rancam Healthcare Private Limited

Rag no: IEEVIPA-002/IP-NO0321)201T-18110026
AFA Valid up to 31.12.2026

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such

contents, nor for

result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make

necessary inquir

entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

whatsoever.

IMPORTANT"

Whilst care is taken prior to acceptance of advertising

any loss or damage incurred as a

ies before sending any monies or

GRIHUM HOUSING FINANCE LIMITED

Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014

APPENDIX IV (See rule 8(1))
POSSESSION NOTICE
(For Immovable Property)

Place: UTTAR PRADESH Date: 19.04.2026

epaperfinancialexpress.comiy @ @

m ' Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation
E? and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said
m [ Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60
25 & days from the date of receipt of the said notice.
= 'EI The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in
— 0 exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on the dates as mentioned herein below.
“ z The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount
2 and interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken
= :;; in possession are herein below.
ﬂ Sr. Name of . Possession | Date of statuto Amount in
No. Borrowers Description of Froperty taken Date | Demand Notictrey Demand Notice (Rs.)
= 1 IMRAN KHAN, | All That Piece And Parcel Of Residential Plot, Part Of Khasra No 106 Mi, Situated Ati  13/04/2026 08/08/2025 | Loan No. HL00604100000005041385
— SITARA Bl Vill Rahpura Chaudhary, Pargana, Tehsil & Distt Bareilly. Adm Area 42.64 Squire Rs. 1150446/- (Rupees Eleven Lakh Fifty
ﬂ Meter. Bounded By:- East- Road 14 Feet Wide, West- Plot Of Smt Humera, North+ Thousand Four Hundred FourtySix Only)
House Of Rafique, South- Plot Of Kaleem Khan. payable as on 08/08/2025 along with interest
= | @ 10.25 p.a. till the realization.
= 2. | NAND KISHOR, |All That Piece And Parcel Of Residential Plot/House, Part Of Khasra No 150, Situated | 13/04/2026 08/08/2025 | Loan No. LAP0604200000005023791
MULO DEVI, At Vill Maseet, Pargana, Tehsil & Distt Bareilly. Adm Area 158.16 Squire Meter. Rs. 891633/- (Rupees Eight Lakh NinetyOne
= SHAKUNTLAWO |Bounded By:- East- Arazi VVaay, West- Arazi Mohan Swaroop, North- Arazi Mohan Thousand Six Hundred ThirtyThree Only)
Bfm NAND KISHOR | Swaroop, South- Road 30 Feet Wide. payable as on 08/08/2025 along with interest
h | | @ 16.85 p.a. till the realization.
all 3. | SANJAY KUMAR |All That Piece And Parcel Of Gata Number 1446, Area 0.677 Hectare, Plot Whose, 13/04/2026 09/01/2026 | Loan No. HL00675100000005047989
— KAUSHAL, Length From North To South Is 40 Feet On Both Sides And Width From East To West Rs. 1416902/- (Rupees Fourteen Lakh Six-
‘ UDAY KAUSHAL, |Is 30 Feet On Both Sides. The Total Saleable Area Is 112 Square Meters.Village - teen Thousand Nine Hundred Two Only)
= DILEEP KUMAR, |Saray Indrawat, Pargana - Vihar, Tehsil - Kunda, District - Pratapgarh, payable as on 09/01/2026 along with interest
SANTOSH KUMARI | Boundaries: East - Remaining Land Of Seller, West - Remaining Land Of Seller, @ 15.6 p.a. till the realization.
“ North - Raw Road 15 Feet, South - Land Of Dilip And Others. |
“ 4. | VINOD KUMAR |All That Piece And Parcel Of Gata Number: 1446, Situated At Gram Saray Indravat, Par-{ 13/04/2026 09/01/2026 | Loan No. HL00675100000005052597
VERMA, gana Bihar, Tehsil: Kunda, District: Pratapgarh, Area: 0.677 Hectare, A Plot From The Rs. 750002/- (Rupees Seven Lakh Fifty
el PRATIBHA PATEL |Share, Whose Length From North To South Is 40 (Forty) Feet On Both Sides And Width Thousand Two Only) payable as on
= From East To West Is 15 (Fifteen) Feet On Both Sides. Total Sold Area: 56 Square Meters 09/01/2026 along with interest @ 15.6 p.a. till
[ Boundaries: East: Remaining Land Of The Seller, West: Remaining Land Of The Seller] the realization.
& North: Kachcha Road 15 Feet, South: Land Of Dilip And Others. ,
= 5. MOHD SARIF | All That Piece And Parcel Of Gata No. 335 And 336 Area 675 Sq.Ft. Situated At Vill.| 13/04/2026 09/01/2026 Loan No. HL00675100000005045658
MOHD USMAN |- Bikara, Parg. — Bihar, Tah. — Kunda, Distt. — Pratapgarh And Boundaries Of The Rs. 381694/- (Rupees Three Lakh EightyOne
H ANSARI, Plot: East: Plot Of Salma, West: Plot Of Jameela, North: Saleem & Others, South: Thousand Six Hundred NinetyFour Only)
Rl ANISA BANO 14 Ft. Road. payable as on 09/01/2026 along with interest
| @ 16.6 p.a. till the realization.
= 6. | SURESH KUMAR | All That Piece And Parcel Of Plot Number - 1446 (Plot Number One Thousand Four | 13/04/2026 09/01/2026 Loan No. HL00675100000005047979
- KASHYAP, Hundred Forty-Six), Area - 0.677 Hectares (Zero Point Six Seven Seven Hectares) Rs. 705140/- (Rupees Seven Lakh Five
NILAM DEVI Selling 0.114 Hectares From Own Share, Village - Sarai Indravat, Pargana - Bihar, Thousand One Hundred Fourty Only) payable
Tehsil - Kunda, District - Pratapgarh Boundaries - East - Land Of Shahid Hussain as on 09/01/2026 along with interest @ 15.6
And Others, West - Remaining Land Of The Seller, North - Unpaved Road, South - p.a. il the realization.
Field Of Dilip And Others
7. | ANKUR GUPTA, |All ThatPiece And Parcel Of Plot Located In Mauja Pata, Pargana Karari, Tehsil Man4{ 15/04/2026 09/01/2026 | Loan No. HF0044H21100187
VARSHA GUPTA, |jhanpur, District Kaushambi Arazi Number 2250, Total Area 0.342 Hectares, Out Of Rs. 1001008/- (Rupees Ten Lakh One
Which Only 0.0163 Hectares Its Dimensions: North To South: 35 Feet Wide East To Thousand Eight Only) payable as on
West: 50 Feet Long Total Area: 163 Square Meters. Boundary: East: Field Of 09/01/2026 along with interest @ 15.35 p.a.
Shankariya Devi, West: Proposed Unpaved Road Less Than 5 Meters Wide, North: till the realization.
Field Of Lallu And Others, South: Field Of Soni Devi. |
In any case if there is any difference between the contents of local language publication and English newspaper publication, the content, of the
English newspaper language published in Financial Express shall be prevail

Sd/-

Authorised Officer, Grihum Housing Finance Limited,

‘ Chandigarh
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